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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3"° FLOOR, NEW TOWN
MEMORANDUM OF APPLICATION

Original Application No. 104 of 2023/EZ

IN THE MATTER OF:

. Subhas Dutta

—a=-\/S---

State of West Bengal & Ors

...Respondents

Affidavit on behalf of Syamaprasad Mukherjee qut Kolkata:

_|, Avishek Raut, s/o Pradip Kiran Raut, aged about 36 years, by occupation-service, do

solemnly affirm and say as follows:

1. Isay that | am the Resolution Officer-legal of, Shayma Prasad Mukherjee Port Kolkata, |
have read and understood the Original application affirmed by Subhas Dutta, | am well
acquainted with the facts and circumstances of the case. | have been duly authorized by
the respondent no.4 to affirm this Affidavit on its behalf and as such | am compet;nt to

do so.
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2. That before dealing with the Original Application, | say that Syama Prasad Mookerjee

Port, Kolkata (in short SMPK) is the owner of certain land parcels opposite to the
Eastern Railway, Howrah station, Howrah. The area stretches from Riverfront areas
of Chandmari Ghat opposite to Howrah Railway Station. In and around, the riverfront
areas of Chandmarighat opposite to Howrah railway station zone, land parcels/public
premises of SMPK approximately msg. about 1766 Sq.mts, were previously allotted
to different parties/tenants since 1940. But at present, tenancies of those land
parcels/public premises are terminated and Eviction orders were obtained under the
provisions of S.2(g) & S.5 of the Public Premises (Eviction of Unauthorised
Occupants), Act, 1971.

3. That the Chief Scientist & Head-Technical Cell, West Bengal Pollution Control Board,
vide its Memo No0.1715-4A-2/2007 dated 03.09.2007, directed nine numbers of
hotels/eateries operating at the bank of River Ganga at Chandmarighat, Howrah, to
shift their activity from their present premises to any other location within six months
which was by then January 2008, as they were operating without obtaining “Consent to
Operate” from West Bengal Pollution Control Board & without any Effluent Treatment
Plant (ETP).

4. That the hotel units preferred appeals against the said direction dated 03.09.2007,
before Pollution Control Appellate Authority, West Bengal for modification and
rehabilitation. But the Appellate authority vide its Order dated 08.04.2008 directed
closure of the hotels (unauthorised occupants) at Chandmarighat area and also
directed the police authorities to extend necessary assistance for enforcing the

y;ALMure of the above hotel units. Photocopy of the order dated 08/04/2008 is
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annexed herewith and marked as Annexure-A. Details of the Appeals by the hotel

units are furnished hereunder:-

SI.No. Appeal No. Cause Title

1 Appeal No. A-16/2007 M/s. Dutta Cabin -Vs- W.B. Pollution

Control Board

2 Appeal No. A-17/2007 M/s. Hotel (Prop. Dilip Sonkar) -Vs-
W.B. Pollution Control Board

3 Appeal No. A-18/2007 M/s. Jay Bijay Hindu Hotel -Vs- W.B.

Pollution Control Board

4 Appeal No. A-19/2007 M/s. Durga Mukesh Hindu Hotel -Vs-
W.B. Pollution Control Board.

5 Appeal No. A-20/2007 l M/s. Sai Ganga Hindu Hotel -Vs- W.B.
i Pollution Control Board

6 Appeal No. A-21/2007 ' M/s. Islamia Hotel  -Vs-  W.B.
' Pollution Control Board

7 Appeal No. A-22/2007 M/s. Abhishek Hotel -Vs- W.B.
 Pollution Control Board

8 Appeal No. A-23/2007 M/s. Sonkar Hindu Hotel -Vs-

W.B. Pollution Control Board

5. That one of the unauthorised occupant viz., Md. Zafirul Islam filed writ petition before
High Court, Calcutta, being W.P No0.10158 (W) of 2008, challenging order dated
08.04.2008 of the pollution control board, the Hon’ble High Court transferred the
matter before the National Green Tribunal as the matter relates to pollution of
environment and coming U/s.2(m) of the National Green Tribunal Act, 2010. The
National Green Tribunal, Principal Bench, New Delhi in Appeal No.54/2013 (THC) (W.P

,/WOS of Calcutta HC): Md. Zafirul Islam Vs State of West Bengal & Ors., did



not modify the order dated 08.04.2008 (; tl?e-PoIIution Control Appellate Authority,
West Bengal but granted liberty to the applicant to approach West Bengal Pollution
Control Board, and disposed off of the appeal on 16.07.2013. Photocopy of the order
dated 16/07/2013 is annexed herewith and marked as Annexure-B

6. | say that accordingly in terms of Order dated 08.04.2008 & 16.07.2013, SMPK is
constantly pursing with the Commissioner of Police, Howrah and Howrah Municipal
Corporation through various correspondences and reminders for removal of the
encroachments and unauthorised occupants from the Chandmarighat area, Howrah.
Photocopies of all correspondence dated 19.01.2015, 02.06.2016, 06.03.2017,
04.07.2017, 14.09.2018, 14.12.2018, 16.09.2019, 14.01.2021, 23.09.2022 & 07.09.2023
are Annexed herewith and marked as Annexure-C.

7. The respective details and layout of the hotels and encroachments, to be removed
and evicted, under the NGT Order, unauthorisedly occupying SMPK premises, and

their status are furnished hereunder:-

Sl. | Name of | Details of | Name of the | Status
No | the Hotel | occupied erstwhile SMPK
Unit SMPK tenancy/

premises (Area | Rank outsider

& Plate No.)
1 | M/s. 50.91 Sg.mts Udai Bhan Singh | Eviction order passed
Abhishek | HL-24/1 & HL- by Ld. Estate Officer.
Hotel 24/1/1 No court case is

pending.
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M/s. 28.15 5q.mts Abilakh Singh Eviction order passed

Abhishek |HL-22 & HL- by Ld. Estate Officer.

Hotel 22/1 No court <case is
pending.

M/s. Sai|11.705Sq.mts [S.K Chatterjee | Unauthorised.

Ganga NHB-17 & | (Bela Chatterjee) | No court case is

Hindu NHB-17/A pending.

Hotel

M/s. Sai|3.902 Sq.mts B.C Rakshit Unauthorised.

Ganga NHB-18 No court case is

Hindu pending.

Hotel

M/s. Sai|7.8 Sq.mts | G.B Saha Unauthorised.

Ganga NHB-16 No court case s

Hindu pending.

Hotel

M/s. Sai| 3.9 Sq.mts Estate Bhanu | Unauthorised.

Ganga NHB-23 Bhagat No court case is

Hindu pending.

Hotel

M/s. Sai| 3.9 Sq.mts Fauzdar Khatic Unauthorised.

Ganga NHB-20 No court «case s

Hindu pending.

Hotel
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8 |M/s. Sai|Open adjacent | Open Space Unauthorised/
Ganga space in Encroachment.
Hindu between Plate
Hotel No(s).NHB-17,
NHB-17/A,
NHB-16, NHB-
18, NHB-20 &
NHB-23,
9 |M/s. Jay|83Sq.mts Rajbali Sonkar Unauthorised.
Bijay (rank outsider) | No court case is
Hindu pending.
Hotel
10 | M/s. 7.8 Sg.mts Mohanlal Sil Unauthorised.
Hotel HL-15
11 | M/s. 14.4 Sq.mts Estate Rai | Unauthorised.
Sonkar HL-13 Bahadur T.S No.106/2005 &
Hotel Mukram Kanoria | Misc. Appeal

No.54/2007, filed by

rank

outsider/unauthorised

occupants,

pending

before Howrah Court

without any stay order.

20.067 Sg.mts
HL-21 &

Estate Karim Bux

Khan

Eviction order passed

by Ld. Estate Officer.
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Hotel

HL-21/1

T.S No0.151/2021 filed
by rank outsider/
unauthorised occupant
is pending before
Howrah Court without
any stay order.

C.0 No.4145/2013
filed by rank outsider/
unauthorised occupant
is pending before High
Court, without any stay

order.

13

M/s.
Islamia

Hotel

23.783 Sq.mts
HL-20/A & HL-
20/B

Abdul
Md

Janab
Hosain

Shabbir Khan

Eviction order passed
by Ld. Estate Officer.

Misc. Appeal No(s).212
& 213 of 2007 filed by
rank  outsider are
pending before Ld.
Howrah Court without

any stay order.

14

M/s.

Dutta
Cabin

77.02 Sq.mts
HL-25/1,
HL-25/3,
HL-25/3/1

Ashit Kumar

Dutta &Ors

Eviction order passed
by Ld. Estate Officer.
Misc.Appeal
N0.291/2010 filed by
unauthorised occupant
is pending before

Howrah Court with
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stay order.
15 | M/s. 32.84Sqg.mts | Estate Duman | Unauthorised.
Durga HL-25/4 Shaw
Mukesh
Hindu
Hotel

8. Now dealing with the Original Application save what are specifically admitted
hereinafter | deny each and every allegation, statements, made in the said Original
application ( hereinafter referred to as the said Application), and put the deponent to
strict proof thereof .

9. I have been advised to traverse and/or deal with only those allegations made in the said
Application which are relevant for determination of the issues involved in the instant
application and the rest of the allegations made therein will be deemed to have been
denied by me in seriatim.

10.1 say that with regard to paragraph 1,2,3 and 4 Save what are matters of record, all the
allegations made in paragraphs 1, 2, 3 & 4 of the said affidavit are denied .

11.1t is pertinent to mention here that, with regard to paragraph 5 of the said Application,
on the SMPK premises at Chandmari Ghat, opposite Howrah railway station, all the
eateries are unauthorised occupants. For the removal of those unauthorised/illegal
units SMPK is pursuing with Howrah Police Authorities and Howrah Municipal

Corporation, since more than a decade. But due to the non-rendering of assistance and




co-operation from the Police authorities those areas could not be vacated yet, even

after much deliberation through various communications and reminders.

12. 1 say that with regard to paragraph 6, 7 and 8 | say that ETP system and waste disposal

are under the jurisdiction of concerned municipal authority and do not fall under the
purview of SMPK. At the cost of repetition, it is submitted that on the western bank of
River Ganga, SMPK is the owner of approximately 1766 Sg.mts of land. These land
parcels were previously allotted to different tenants since 1940. But at present, the
tenancies of those land parcels/public premises were mostly terminated and Eviction
orders were obtained under the provisions of S.2(g) & S.5 of the Public Premises
(Eviction of Unauthorised Occupants), Act, 1971. However, those land parcels could not
be recovered yet from the unauthorised occupants and no co-operation is also received

from the police authorities inspite of several communications.

13.With regard to paragraph 9,10,11 and 12 | say that it is a matter of record, it is

submitted at the cost of repetition that SMPK is constantly pursuing with the State
Authorities for the removal of the encroachments and illegal occupants from its
premises at Chandmarighat opposite Howrah railway station zone. Unless assistance &
necessary help is extended by the State Authorities viz., Howrah Police & Howrah

Municipal Corporation, the affected areas could not be protected from pollution &

erosion.

14. With regard to paragraph 13 and 14 | say that the area surrounding the backyard of

RMS (Railway mail Service) is not coming under SMPK jurisdiction. Regarding Hooghly
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had already been delivered against HNJPSS by Ld. Estate Officer on 19.04.2018 In
Proceedings N0.1627 & 1627/R of 2018. HNJPSS Is occupying the arca unauthorisedly
and SMPK is constantly pursuing with its Authorised Officer for recovering the aforesaid
premises. Again it is reiterated that unless assistance & necessary help is extended by
the State Authorities viz., Howrah Police & Howrah Municipal Corporation, the affected
areas could not be protected from pollution & erosion.

15. With regard to paragraph no.15 & 16, | repeat that in terms of Order dated 08.04.2008
for removal of the illegal eateries and occupants from Chandmari Ghat area opposite
Howrah railway station zone, SMPK is pursuing with State authorities for more than
decade, but no help has yet been provided. Also all eatery units/shops on the adjoining
and adjacent SMPK premises at Chandmari Ghat are encroachers and trespassers. All of
them are liable to be removed as per due process of law .

16. With regard to paragraph 17,18 and 19 | say that SMPK never permitted or allowed
any entity to withdraw water directly from River Ganga or to use any kind of polluting
fuel (kerosene/coal/firewood) or to dispose garbage into the river, neither is SMPK the
authority to grant any such permissions.

17.With regard to paragraph 20 and 21 | say that solid and liquid waste management do
not come under the purview of SMPK.

18.With regard to paragraph 21 | repeat that all the hotels units are occupying the SMPK

premises illegally causing pollution and also huge revenue loss of SMPK, and they ought

to be removed under earlier Order dated 08.04.2008 delivered by the Ld. Registrar,




filed by shop owners/stalls at Chandmarigh;t, Howrah. For enforcing such Order SMPK
is pursuing since long with the State Authorities viz. Howrah Municipal Corporation &
Howrah Police. But so far, no assistance has yet been rendered in removing these illegal
units/occupants. In fact, SMPK has no instrumentality to enforce the Orders passed by
Pollution Control Board & Hon’ble NGT, unless police help is provided.

19.That with regard to the statements made in Para no.23 & 24, | say that the
communications annexed with this Affidavit also show that SMPK is continuously

pursuing with the concerned State aumommg for removal of the hotel units from the
. f'-c . o \
Chandmari Ghat, Howrah opposite Howrah Railway Stzz,typn Zone.
: 1\6_}l1,|31'w
20.That the statements made in paragraphs Lax=2-2¢.2% are true to my knowledge, and

those made in paragraph ------ are rhyhdmblé su‘_tirﬁissions before this Hon'ble Court.

> A %

\g&fmm Roua~
AVISHEK RAUT
Resolution Officer-Legal

Estate Division
Svama Prasad Mookerjee Port, Kolkata

Prepared in my office Deponent

MY 7

[ Advocate ]

SOLEMNLY AFFIaNT™  DECLARET
'EFORE ME Cr‘ b \ 'lCATm
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"POLLUTION CONTROL APPELLATE AUTHORITY (W. B.)

"Paribesh Bhawan", 10A, LA Blocl, Sector-Ill, Salt Lake Clty,
|<ol|(at:\ - 700 098.

Ro: Appoal No, A-168/2007

M/s. Dutta Cabin’ ... Appellant. !
' Vs

W, B. Pollutlon Cdntrol Board,... Respondent.

Appoal No. A-17/2007 ;

M/s. Hotel (Prop. Dlllp Sonkar) .. Appellant.
Vs

W. 8. Pollution Control Board Rgsponc_dent.

Appecnl No. A-1 8/2007

M/s. Jay Bljay Hindu Hotel .. Appull.unl.
Vs

W. 8. PoHutlon Control Board ... Respondent.

- Appcal No. A-19/2007

M/s. Durga Mukesh Hindu Hotel ... Appellant.
Vs

W. B. Pollution Control Board. ... Respondent.

Appeal No. A-20/2007

M/s. Sal Gnaga Hindu Hotel ... Appellant,
Vs

W, B. Pollutlon Control Board ... Respondent.

Appeul No. A-21/2007

M/s. Islamia Holel Appellant.
. Vs

W. B, Pollution Control Board

.. Respondent.
! Appcnl No. A-22/2007

M/s. Abhlshek Hmel .. Appellant.
Vs
W. B. Pollition Cont‘rol Board ... Respondent.

‘ )

w Appoal No. A-23/2007

- . M/s. Sonkar Hindu Hotel ... Appellant.
Vs
W. B. Pollution antrol Board . Respondent.
ORDER b
" 08-04-2008

Shrl Shyamal Sanyal, Advocate, Appeal No, A-IG/200""; 2 A-f'?IZ/Jfgp _

“Shrl Avijit Basu, Ld. Advocate,Appeal No. A-18/2007 to A-23/2'607

'
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Prof. Arunabha Majumder, Emerltus Fellow (AICTE), Jadavpur University.

Shrl Blswajlt Mukherjee, Sr.Law
Covernment of West Bengal,
Committee.

Officer, Department of Environment,
& Member -Convenor, Ganga Monltering

Shrl S S. Bala, Sr. Scientlst, the Central Pollutlon Control Board and
Member, Canga Monltorlng Committee.

Prof. Kalyan Rudra, Rlver Expert and’ M;:mbur, Ganga Monltoring
Committee. B

Shri Amar Nath Goswaml, Law Offlcer, the West Bengal Pollutlon Conrrol
Board. ’

Shrl Bljan Chakraborty, Chlef Englneer and Shrl Pradip Mukherjee,
Speclal Officer, Conservancy, the Howrah Munlclpal Corporation.

All these appeals have been heard together and wlill be disposed of by
thls common order as the appeals arlse 'our of a common order dated
03.09.2007 passed by the Chlef Sclentlst'& Head Technlcal Cell on.
behalf of the West Bengal Pollutlon Control Board."

All the appellant units are hotel -cum- rest‘.lurants sl'tuared on the bank
of the rlver Ganga In proximity and opposite to the Howrah Rallway
Statlon. By the Impugned order the appellant hotel winits .were dlrected
to shift to new locatlon elsewhere from thelr presem sltes within
January, 2008 on the ground that the unlts (hotels rand eaterles) were:
operating wlithout obtalning ‘Consent-to Operate’ from the ‘State Board
and also on the ground that they were contributing-In' pollut|ng the river
Canga by discharging waste: eff(ue_nts In the river wtthqut any. treatment
In absence: of any Effluent Treatment Plant (ETP) and did not have even
space to Install ETP for treating thelr waste efﬂuenté.: It Is needless. to
mentlon that this shifting order also necessarlly Implles closlng of the .
units at thelr present location within the speclfled timé Ilmlt. It may also
be pointed out here that all thesc hotels are sltuared closely adjacent ty
each other In a gluster. '

e SRR PV TIE PR
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The Impugned order as It stands Is vlrtually Inassallable in as much as

the unlts cannot operate without 'Consent to Operate from the State
pollution Control Board and undisputedly they are generating polluting
effluents and passing out the ‘same without any treatment In the
abSence of Effluent Treatment Plant. When the matter came up before
us In appeal It was interdlla submltted on behalf of the appellants that
these hotels cum eaterles are operating there for very long time and afte
serving Innumerable passengers of the Howrah Rallway Statlon

everyday. It that connectlon It Is also submitted tHat a conslderable

number of employees are serving In.these hotel unlts and If t

hesejunlts
are now closed, those employees will have to face starvat

lon apart from
the colossal inconvenlence to the passengers and vlsltgrs of- Howrah

Rallway Station. Consldering the sltuatlon and In response to the
submisslon made on behalf of the appella'nts,l we granted an
opportunity to the appellapts to come’ yp with a’ propoSaI for
establishing the Effluent Treatmgunt Plant. for the appellant hotel upits.
In view of the submlsslon made .before ys that the.y wlll submit a plan
and proposal for establishing.a,comman ETP by squeezing the avallable

space under their occupation and thus bringing out some spare space

on which the treatment plant can be Installed In conformity with the

applicable norms and standards, we,gave the appellants the opportunity

they prayed for In this respect. Itls, however, submltted before us on

behalf of the State Board on the,basls of report of lnspectl_on held that
the hotels do not have any space to Install the Effluent Treatment Plant.
It is also submitted on behdlf af'the State Board" beforc us that the
hotels are unauthorizedly located. on-the land of the Kolkata Port Trust

and no Effluent Treatment Plant can be establlshed without the consent

of the Kolkata Port Trust authorlty. Itils further submitted on behalf of

‘he State Board that Howrah Munlickpal Corporation has also stopped
Issulng trade licence In favour, qf the hotel units, To counter ihls the Ld.
Advocates for the appellants submlt that these hotels are sltuated there

as tenants of the Kolkata Port Trust for a long tUme 'and are operating

antd..:lP"M
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.n the Fowrah Municlpal Corporatlon stopped renewling trade
of the Monltoring Committee appolinted by the Hon'ble Calcutta High
Court for preventing pollution of river Ganga, refused ta grant necessary
permisslon. However, we gave an’opportunity, as noted above, to the
appellants to come up with thelr plan and proposal for establishing

Effluent Treatment Plant for thelr hotels on the present slte Ir\ reSPOHSe :

to thelr submisslons In this respect, !
\

By our order dated 27.11.2007, we dlrected the appeilant un‘Its -to
prepare a time-bound actlon plan for'constructing a,.corhm'o_n Efﬂugnt
Treatment Plant within the space avallable to them. The- Canga
Monltoring Committee constituted by the Hon'bl.e Court as referred to
above was also requested by us to look Into‘such pla'r; and proposal
after submisslon of the same. Accordingly, the appellant.units got thelr
plan and proposal for Effluent Treatment Plant prepared by expert and
submltted the same for conslderation.’ The matter was taken up by us
on 18.12.2007. On perusal and conslderation’ of the plan and after
hearing the Ld. Advocates for the appellants as well ;\s".Sht.'I Basudev
Das, the expert who prepared the plan'cn behalf of the.apbeilant:unlts._
and also Shrl Blswajit Mukherjee, Senler Law Officer, Depa;’tment of
Environment, Government of West Bengal and the Member- Ct.:‘mvenor of
thé Ganga Monltoring Committee appolinted by the HAo'n'bIe_ Court, we
found that the proposed Effluent Treatment Plant submitted by the units
was not acceptable for reasons which were polnted out by us.to the Ld.

Advocates of the appellant units and the exbert Shrl uasudev' Das. 'Ther
expert Shrl Basudev Das, who prepared the plan, subrmitted’ that they®

would prepare a revised plan to meet the deﬂclencles polnted out by us
In the plan We also requested Prof. Arunava Mazumdar,; presently
Emliretus Professor, Department of Water Resources, Jadepur Unl\/erslty

and also three tcchnlcnl expert members of the Ganga Monltéring

without any objection from any authority whatsdeyer tlll recently’

cence. The State Pollutlon Control Board, In the backdrop of the report.

Contd..':. P/S
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Committee appointed by the Hon'ble Court to examine the technlcal
viabllity of the plan that would be submiitted arresh on behalf of the
appellants. In course of time the hotel.unlts submitted revised plan and
the matter came up for hearlng before us aga';ri.én,zz.m-zooa- The
commlttee appolnted by us comprlsing ,Prbf. Arunava Mazumdar and
some experts of the Ganda Monitoring Committee also examined the
revised plan and gave thelr oplinlon. In‘the reporf of the sald appo!pted
commlittee It was observed that there were several lacuna In the revised
plan which was found to be totally unsatvlsfactorv for reasons stated In
the report and the committee made some anclllar'y recommendations In
the matter.  Prof. Arunava Mazumdar, who pil,'g'seﬁt'ed the report before
us, also verbally explalned the report. On Belng asked regarding the
objections ralsed by the commlt(eé In this rgspec-t. Shrl Basudev Das, the
engineer who prepared the revised report on behalf of the -appellant
units, admitted the valldity of such obJectIq'ns and prﬁyed for some time
to submit 2" revised plan for. Installation of Effident Treatment Blant

taking care of all the polnts of objectlons ralsed by the appointed gxpert
commlttee. Some observations and directlons were also recorded by us

in the sald order dated 22.01.2008. The matter next came up for

hearing before us on 04.03.2008. when. the 2™ revised plan was
[

submlitted on behalf of the appellants.

We are now consldering whether the 2. reviséa'plan Is acceptable or
not. At the time of hearlng. Shrl-Blswajlt’ Mukherjee Senlor Law Officer,
Department of Environment, Government. of West Bengal and the
Member Convenor of the High- ‘Court Commlittee placed before us a
letter Issued by Kolkata Port Trust authorlty to hlm stating that all.'the
concerned hotel unlits operatlng there adjac:nt to the river Ganga ‘and
opposlte to Howrah Rallway Statlon bullding weré elther rank outslders
or unauthorlzed occupants -and accordingly Kolkata Port Trust had
Initlated eviction proceedings against them:Ip Court apd as such Kolkata
Port Trust could not conslder allotment o_f any alr.ern_allve plot of land to

' -
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the appellant hotel units for thelr rehabllitation and there was also no

avallable vacant land of the Kolkata Port Trust In the viclnity for the
Purpose of alternative allotment

earller the hote}
them to dlscharge

It may also be ‘mentloned here that
unlts approached the Rallway. authority to allow
the effluents of the hotels In the Effluent Treatment
Plant Installed by RBIIWay authorlty for the Howrah Rallway Station.’ This
request was, however, not acceded to by the. Rallway authorlty as
submitted on behalf of the hotels: It was subm‘ltted before us'on behalf
of the appellants that a writ' petition was pendlng before the Hon'ble
High Court In-which prayer was made for Issulng necessary direction

upon the Howrah Munlclpal Corporatlon to reqew the Trade Ll:ence In
favour of the appellant hotel units.

At ‘the time of hearing on 04.03, 2008, Sshrl Blswajlt Mukherjee, Senlor

Law Officer, Department of Environment, Goverhment .of West Bengal

and the Member-Convenor of the Expert Cominlttee while making his

submlission before us made a visual show by presentatlon through
projector, of the plctures takem by the commlttee In respect of appellant-
hotel units during thelr Inspectlon rela(lng to some vital aspects of thelr

functioning as well as same dlschargc points of effluents on
Canga by the side of the hotels.

river
Such presentation was made by him In
presence of the Ld. Advocates of hote) units, tcchnlcal experts Including

the expert of the appellant hotel units as well as all those who were
present In the hearing room. RO

We have already polnted out that we gave i'epeated opportunity to the
appellant hotel units for submitting proper and workable design of
Effluent Treatment Plant (ETP) for the hote|s as prayed for by them! The
Initlal deslgn submitted by them, on scrutiny was found: by Usrto be
lnadequatc Further, on thelr request we gave a 2 opportunlt'y to
submit a revised design which In due course was' done by them. The
revised design was also found Inadequpte by us for rea'sons adumbrated

@}\,AT.;‘, . Contd... P/7
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Ner order and again on their request we granted them a 3"

Anity to submit a 2™ revised deslign, Accordingly, they submitted

-" revised deslgn. It may be mentloned here that all these deslgns
are prepared by Shrl Basudev Das, Consultlhg.Envlroh'mentél Englneer
appolnted for the purpose by the appellant hotel units. The 2™ revised .
design, as It seems, was placed by the appellant hotel unlts before the
Faculty of Englheering and Technology. Clvll Englneerlng Department,.
Jadavpur Unlversity and a team of ‘Faculty Members of; the sald

department Including Professor Amitava Gangopadhyay visited the spot
for making inspection and they recorded thelr observall'ons‘/ comments
on the proposed Effluent Treatment Plant of the appeIIant hotel units,

which have also been placed before us at the time of hearlng along with
the 2™ revised design.

the effluents of the hotels contaln varlous substances
including wash water, starch bearing water ge'nerated from rice bolling,
oll & grease etc. which are highly pollutlngllngredlen:is. Such eff!ue.:nts .
without  proper and necessary treatment should. not be discharged 'lhto .
the river Ganga so that the contribution qf undesjrable pollutants Iﬁ the

As it appears,

rlver may be controlled. The deslign purpqr.ts to havebeen prepared
taking Into conslderation the analysls reports of the e'ffluents' prepared
on the basis of collectlon of samples which were thereaftcr tested In the
laboratory. According to the test report of the combined effluents (with
starch) of all the hotels, BOD was found to be 1729 Mg/L, COD 3259
Mg/L. oil and grease 122 MglL etc, etc. Agaln the test report of the
comblined effluents except starch recorded 354 Mg/ L 'for BOD, 185
Mg./L for oil and grease .etc.” Based on the test reports Itls obse}vedrln
the detalls of the deslgn report that the starch (llquld‘portlo_n of bolled
rice) Is contributing major portion of BOD and COD.In the waste water
and durldg the deslgn of Common Effluent Treatment Plant (CEPT), the

waste water characterlstic only (except starch) hasibeen considered. It Is




' for - reduction of BGD' ard thereafter, the
completely aerated waste water will bé transferred thrbugh overflow
welr 1o a Hopper Bottom Settling Tank for the settlement of slludg'e.—As
regards reqular sampling and 'monltorlng work, It hias been me'rjtl,fb:ﬂed,'
In the report of the design that raw and treated waste water wllf be
monltored by engaging a: reputed laboratory recognized by'the West
Bengal Pollutlon Control Board and frequency of mo.nitorlng wlll be twice
N 3 year or as suggested by.the authority. The proposed: site of
Common Effluent Treatment Plant Is situated a&m'ittedly a|t such a level
by the sjde of river Ganga that the area may be submerged and
therefore a RCC wall of 1 meter helght Is proposed'to be constructed
around the CETP for protecting the same from'submergence. .50 far we

have mentloned only the sallent features of the 2 revised Effluent
Treatment Plant deslgn and the connected report. '

On this 2™ revised deslgn, which was considered by the Faculty: of El\'ill'
Englneering Department .of Jadavpur Unlversl'ty after rmaking a spot‘
Inspection, some observations ware made regarding the ,déslgn_and the
-report, some of which we will now mentlon In this co‘n'nectl.oh. It has
been Interalla recorded In the observations: that a small quantfty of
watér Is belng used repetlitively for washing a Il'r‘ge number of.ut_enslls 2
and this appears to be responslbié for generatlon oflhlghly"concentrated {
portion of effluent. It has also been stated that presently starch beh‘rlr;g '
water generated from rice bolling and waste-oll-bearing water bk
kitchen Is getting discharged without any prior segregation and thls !
practice may lead to enhancement of BOD as well as dll and grease value * -
to a conslderable extent. It |s categorically recorded !h‘at the area
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avallable for treatment of effluent Is very meager. The proposed area Is
only 43.96 Sa. Meter. The above observations, apart from others, weré

made regarding the status of the the hotel _unlts and -effluent
generation, C -

Regarding the proposed scheme for efflue._nt treatment a few further -

observations were also made, one such obscwatloh belng that thg
suqgested extended aeratlon system seems to-be applt'dprla;e for the
eff!uent_generated from the restaurants -'provlld_ed _sorﬁe sepafaté
arrangement for disposal /.reuse Is done for the st:irch':portlon'.. It has
also been mentloned that the required efficlency of treatment with
respect to soluble BOD 1s more that 95%. This hig\{_dég(ee of efflclency
of performance requlrement Indeed g:-anr.lo_l es'cape. notlce. The report
also contalns as many as seven recommendat!ioi-:s ;Jnelof which. Is_that
starch bearing water generate'd from rlcg-bolllng ‘should ne!th.e-.; be
disposed of In the dralns nor be mixed with mhe.r portion of effluents
and that there should be separate arrahgémem‘; for collection of the
same and transportation.to a place (laundry, nursecy etc.) where It can
be reused Qr 1o a munlclpal sewage treatment plant where It may be
mixed with munlclpal waste water to Increase éOb"load for proper
funttlonlng of the plant. In that connectlon. |t h‘a's- been speclﬂ‘é_a'lly

cbserved that generally munliclpal Sewage Trea!mcﬁt Plants (STP) are not
functionlng satisfactorlly because ‘of deartﬁ of . organic load and thls’
alternative use of starch portloﬁ Is suggested because In the preserl\: site
due to pauclty of space, comblned anerdblc-aeroblc tréatment will not
be possible which Is almost essentlal for treatment of any h’lgh—strencjtt-\
effluent. Thls, therefore, makes It clear that there |'s Inadequacy of space
avallable for the CEPT and therefore combined anaeroblc-aeroblc
treatment system will not be possible there although 's:uch treatn‘iént Is
essentlal for any high. strength effluent.- Thli ais'o‘ highlights the
necessity bf making s.:p;mrate‘r arrangement for collection of starch

]

bearing water generated from rice bolling and for tr'a'nsﬁaortatlon of the

‘r .
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same to '
. ?lpla;:e like laundry, nursery etc. where It can be reused or to
any m
Iv :n cipal sewage treatment plant. The proposed design does'not
virtually contain any effective measure or Indlcatlon for separate
collection of starch bearing water, far less transportation of. the Qﬁme to

a-pla
place like laundry, nursery etc. or to the munlcipal sewage, treatment

plant. - Another observation Is that the waste oll should be. separately

collected as far as practicable and disposed of In a manner as would be
suggested by the approprlate authorlity so that oll and grease value of
the effluent may be reduced to a reasonable extent. The suggested
deslgn and report do ‘not contaln any practicable and effectlve proposal
In this regard. We would also like to polnt out one ‘more observation
where It has been recorded that there Is posslblllty of submergence of
the proposed Effluent Treatment Plant (ETP) site.durlng some perlod of
the year and proper safeguard has to be taken by provldlng boundary
wall with appropriate helght surrounding the proposed ETP. In the
deslgn report it has been speclflcaily mentloned that from local enqulry
it is verified that durlng perigean tide that lnvades the river In
September each year submergenca of the  proposed Common Effluent
~ Treatment Plant to a helght of 0.3 Metre may occur‘and speclal

consIderatIon needs to be taken Into account durlng p|annlng and
deslgning of the proposed- ETP ’

This Appellate Authorlty, as polnted out, ‘also’ appolnted an’ Exper‘t
Comnilttee which Includes - Prof. Arunabha MaJumder’ L EX. Dlrgc.\:or
Professor, All Indla Institute of Hyglene & Publlc. Health and Emerltus
Fellow (AICTE)," 'School of Water Resources Englneerlng. Jadavpur _'
Unlversity, Dr. Anjall Srivastava, Dlrector In Charge,- Reglonal Ofﬂce of
NEERI, Kolkata and Member of the High Court, Commlttee, Shri’S. Bala,.
In-charge, Eastern Reglonal Office, Central Pollutlon Control Board and
Member, H.lgh Court, Commltiee, Dr. Kalyan RUdra’ Rlver. Expert and
Member, High Court Committee: -and Shrl Biswajlt Mukherjee Senlor Law
Offlcer, Department of Environment and. Convener- Member. High Court
. __‘ i -_]
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smmittee. Prof. Arunabha Majumder and other members of the

committee visited the slte, consldered the matter and also submitted an

elaborate report before us. This Expert Commlttee did not recommend

the feaslbllity of the CETP there for reasons recorded In thelr report,

In
thelr report

It has been mentioned that . sampling. should’ 'be of
composite nature. They polnted out that the proposal for CETR does not

contaln Operatlonal requirement of the CETP. As we, have alreadv

noticed, operational and malintenance requlrement standard for such

CETP must be of a very high degree and Indeed the proposed design
and report do not contaln any preclse and workable detalls In .this
regard. It has also been mentloned In this report that perlgean tide that

Invades river during September each year may lead to submergence of
the proposed CETP.

A plan recelved by Howrah Municlpal Corporatlon’ from the Kolkata
*Metropolitan Deyelopment Authority which, after dlscusslon by the~
. Howrah Munlclpal Corporatlion authoritles with the- represematlves of

KMDA,- has been submitted before. us along with repon of the'

Commissloner, Howrah Munliclpal Corporatlon. As has been submltted

"by the Chlef Englneer of the Howrah Municlpal Corporatlon before us at

the time of he:lrlng, the effluent discharge draln shown’ by the red llnes:

- In the sald map leads to. the rlver Ganga at a polnt at close dlstance
from the place where the hotels are situated opposite 'to- the Howrah

Rallway Statlon. The plctures taken by the appolnted Co,rﬁmltt’eevr_:lurlng
thelr Inspection which were projected In the visual presentatlor‘r"made by’
Shri Biswajlt Mukherjee, Senlor Law Officer, Department of Environment
and Convener-Member of the sald committee ‘during hearlhg of the.._
appeal also conflrm that the exlt polnt of the underground dralndge line S
there opens on a nearby spot dlscharglng the effluents In the:river as -
has been shown In the sald map produced by the'KMDA before the

[
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Howrah Munlcipal Corporation authorltles,

effluents which are dischar
hotels find thelr way Into t

It Is evident that that the
plpe|lnes cennecting the
nderground dralnage line

9ed through the
he sald nearby. yu

materlals on record also show that there |s o
effluents from the drain to the rl\.rcr.

scenarlo that the untreated effluents w

verfloty and spllling out of
It Is evident from'the emerging
hich are discharged by the hotels

]
revised design which
Is the ultimate deslgn submitted by the hotel unlts Is acceptable or not.

We have seen that admittedly the space avallable for'treatment plant. of
effluents,

Now we come to the questlon as to whether the 2™

s suggested-in the design Is 'very meager' as Stated_ In the
observations of the Civlil Englneering Department, Ja_da:vpdr University.
It has also been'sald that the comblned-anaeroblc—aerob[c treatment will
not be possible to be accommodated In the avallabl‘e space although

such combined treatment Is almost essentlal for treatment of any such
hlgh strength effluent.

However, the submitted design contalns proposal for extended aeratibn’
but no arrangement for anacroblc treatment Is there for :want 'of"

necessary space. To overcome this difflculty It has been suggested 1!::' '

the design that the effluent (except starch) will be treated 'In’the plant

through extended aeratlon. The question, therefore, naturally arisés

what Is to happen to the starch pollutant. In the combined effluent; The
BOD level of the comblned effluent has ‘been found ,1o-b9 as high as
1729 Mg/L whereas the permissible limlit for BQD ,Iln storm Water Is only
30 Mg./L. In lhe‘analysls report attached with-the 2™, revised design the
BOD level In the comblned effluent (except starch) has been.found to be

354 Mg./L which Is stlll much higher than the standard storm water. limit °

of-30 Mg/L.t_ghp'ga?g‘h\!sm of reducing this BOD level to the permissible
AT & .
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mit for storm water discharge 15 expected to be Selv'ed_ by treating
starch=free combln_ed_ effluents In the proposed treatment p‘lant -by
aeroblc treatment and extended aeratlon. E\}en assuming that this can
be achleved by the proposed treatment plant, the question yet re_rrralrrs

as 1o how the comblined effluents can be rendered starch-free ‘before -

sending the effluents to the treatment plant. The major contributor to
the high level of BOD In the comblned effluents Is the llquid. portion of
boiled rice cooked In these hotels. It Is not at all clear ffom the r'eport
and the design as to how the llquid portlon of bolled rlce can be
segregated In the report nothing Is speclflcally menl!oned as to how the
starch or for that matter the llquid portlon of bolled rice was segregated
and separated from the raw efﬂuents It'ls presumed that while taking
the 3" sample on 24.02.2008 as mentlonad In ‘the report of the design;
the liquld portlon of bolled rice was separated and collected at_the
cooking polnt Itself in the hotels / restaurants so that the sar'ne. might
not get mixed up with the other raw effluents when collecxet_:i,. therebv
rendering such raw effluents free from’starch bearing bo'!le'd rice liquld.

But the problem still remalns that such separate collectlon pf starch -

bearing Ilqul‘d at the cooking polnt obviously by manual mearls will be
almost Imposslble to be malntalned perpetually on a regular basls day In
and day out through out the year. Manual means of coliectlon of hl..lge
quantity of liquld portion of bolled rice at the coof(lng palnt which will
depend upon the efflclency, sincerlty and commlr\rhent of human agency

cannot for obvlous reasons be a safe. rellable and workable procedure '

for all time to come, partlcularly where’ the perspective I5.2- |prge scale
one as here. It Is highly likely that such manual effort o’ separately
+ collect liquld portion of bolled rice at the cooklng polnt w]ll fall wittingly
or unwittingly and there wlll be casy recourse of gettlng the llquid
portlon of bolled rice mixed up with the other effluents thereby finding
Its way to the treatment plant which Is obviously hot Intended for the
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Unlversity Faculty team

emphasis on making Separate arrang
starch portlon and have‘expllcltly re
arrangement for collectlon angd

laundry, nursery etc, This Itself Is 3
deslgn,

adavpur : :

J p In thelr _ob,servatlops have lald
ement for dlépogal / reuse of the
commended for making separate

stumbling block for the proposed
It for nothing else. It Is needless to- mention * that In
environmental  mateers We  cannot leave things to chances.

Is warranted In ‘environment matters as |s by
now established and whenever there |s -any threatened possibllity of

'Prec:\uuon;\r\/ approach’

damage belng Inflicted on the environment, preemptive action wlll have
to be taken for avolding such possibllity. It Is, therefbrp. evident that the
Proposed deslgn for the treatment plant suffers mz\jor'defect and It.Is
difficult to lgnore such defect while consldering whe,;h.er green slgnal

should be glven to the same, In tthadavpur.UnWe'rslty Civll Englneering

Department's report It has been stated that thc"_requlrei:l'efﬂ‘clenqy of

the treatment with respect to soluble BOD Is more that 95%. Such high
degree of perfection obvlously requires extreme efficlency
cost, not only in the matter o-f Installation of the’
thereafter

and vecy high
plaﬁt.but ev_én
In the martter. of continuous operntlc}ﬁ and malntenance.
There Is no concrete proposal In the design repart as to how‘ such -
obJectives will be practlcally attalned and what may be the prpbable cost’
for the same and whether It will be. possible for the 'hgtell units .to
financlally afford the same, In the absence of whl'ch t_he_'pr'oposed_piarit-
cannot be certified for effective Installation and opefatlon,

.

As regards

the Jadavpur
University CIvil Englneering Department team recon'.m'ier)ds th?.'t_.t.he
same should, be separately collected as far as'practlrfable aﬁd'dlsp‘ose‘t_:l'
of In a manner as wlll be suggested by the appropriate authoritles so
that the oll'and grease value may be reduced to the prescribed: limit. In
the design report there Is prattically no suggestion of A to Z steps for

collectlon and disposal of oll and grease mixed with the effluents and

collection of gr'ease and oll and dlsposal-of! the.'same,
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this aspect of the deflclency In the proposed des|
|gnored There Is also another very Im
In the matter,

t

gn also cannot be
portant aspect which looms large .
Itls an admitted fact that perigean tide tHat Invades river
Ganga during Semember each year Is likely so submerge the prbposed
Common Effluent Treatment Plant site and that 1s. Wwhy bo:h In the’
deslgn report and In the’ recommendatlons of the Jadavpur Unlverslty lt
has been suggested that proper safeguard Is to be taken by provldlng
boundary wall with proper helght surroundlng the praposed Common

Effluent Treatment Plant, It s a mattér of common’ knowledge that tlde

In the river Ganga Is highly forceful and this Is more so durlng the )
perigean tide. It Is highly probable, If not certaln, that any such wall to '
protect the Common Effluam Treatment Plapt there mdy collapse on
belng unable to withstand the powerful force of the tlde. unless It s
made foolproof which wlll require high class expertise ‘and enormous

cost about which there Is no feaslbllity assessment ar lay out ln the
report and design.

Having regard to the facts, clrcumstances and materlals. Ir;cludlx'lg; the
different reports placed before us and on belng clrcumspect we are
unable to accept the proposed deslgn of Common Efﬂuent Treatment
Plant as a practicable, workable and effectlve one. .That ‘belng the
sltuatlon and having regard to the fact that we have QIVen serles of
opportunlty to the appellant hotel units to come fom'ard.wlth workable
proposal for establishlng an effective Effluant Treatment Plant at the slte
avallable to them’In the present location, we have no other alternatlve‘
but to require the appellant hotel unlts to close down thelr’ units.at Its K
present locatlon. Having regard to the fact that 3. good number: of
employees are working In these hotels for thelr livellhood we are glving
them a breathing time to close and la the meantime flnd an alternatlv“
solution to thelr problem elsewhere, If posslble. T

c'ontd.-;-wl 6
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therefore, direct the hotel wunlts to close down thelr operation

~ithin a perlod of two months Irrespective of the qu_estlon whether It Is
possible for them to find any alternative accommod_aﬂen,elsewhere.(_lt
will Indeed be a good gesture on the part of Howrah Munlicipal
Corporation, Kolkata Port Trust and Kolkata Metropolltan Development ],}
Authority 1o help the appellant hotel units to solve th‘e!r problem. If
posslb‘ie by arrangling any alternatlve locatlon for them If they approach
for the same now or In future) In the event the appellant hotel unlts do
not close down within a perlod of two months as dlrected above, the

appropriate authorltles Includlng the West Bengal Pollutlon ‘Control
Board wlill take necessary actlon for Implementation of the closure order

In accordance wlith law. T - . .

Contrlbution of Howrah Munlclpal Corporatlon to the bollu-tlpn'ﬁlevel of
C.anga by discharge of effluents through Its sewer [Ines end otherWISE
has also to be serlously looked Into. The State Pollution Control Board .

-w|l1 take necessary steps In that dlrection, seeking, l_f necessary,
collaboration of other authoritles and bodles as may be';_.consldered'

. necessary by It. .

Shri BiswaJit Mukherjee, Senlor Law Officer, Department of Envlronment

Government of West Bengal* Is~ appolinted Monltorlng Offlcer for

‘monltoring the lmplementatlon of all the directions glven by us In thls

order. He wlll be at llberty to mke the assistance of other, authorltles )

and bodles as may be consldered necessary, and such authoritles and
bodles shall extend all necessary assistance as may be requlred by him
in this connectlon. . L h

-- The concerned Electrlclty su;:ply Authorlty shall dlsconnect electrlclty .
ply to the appe” nt Rotels/ eaterles after r the. explry of two mohths,

sup
for enforcing closure. . . T .
: . L]
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/ The Pollce ‘Authorities shall

| also extend nec' ]
. — essary assistance
requlred, for enforcing closure |

after the explry of time granted by-us.
The appeals stand disposed of accordingly. .

Sd/- | .Sd/-
( Prof. Plnakl Bhattachajya ) ' t
Dept. of Chemlcal Englneering e of Bl Yo
. Jadanur'Unlverslw

Department of Blo-Technology,
- Calcutta Unlversity
"And

ppellate Authorlty

And
Member, Appellate Authorlty Member, A

© o sdf- o
Uustice Gltesh Ranjan Bhattacharjee),
Chalrman, Appellate Authorlty
i MemoNe. (30 =-A-16/2007 _ ., . Dated: _Ci.o,i} .2008.
Copy forward to: - : . .

“M/s. Dutta Cabln, 4/3, R.B.C. Road, Howrah-1,
2. Sri Dlllp Sonkar (M/s. Hotel), 4/3, R,B.C. Road, Howrah-1.

3. M/s. Jay=-Bljay HIndu Hotel, 1/78, R.B.C. Road, Howrah-1 ’
4.M/s. Durga Mukesh Hindu Hitel, 1/78, R.B.C. Road, Howrah-1'
5.M/s. Sal Ganga Hindu Hotel, 1/78, R.B.C. Road, Howrah-1
6.M/s. Islamla Hotel, 4/3, R.B.C. Road, Howrah-1. . :
7.M/s. Abhlshek Hotel, 4/3, R.B.C. Road, Howrah-1. =
8. M/s. Sonkar Hindu Hotel, 1/78, R.B.C, Road, Howrah-1

9. West Bengal Pollutlon Control Board, Salt Lake City, Kolkata=700098.
10.The Principal Secretary to the Government of ~West - Behga},'
Department of Environment & Chalrman, Hon'ble High Court, Calcutta
Ganga Monltoring Committee, Writers* Bulldings, Kolkatg-?,qoom . e
11.The Chalrman, Kolkata Port Trust,15, Stand Road, Kolkata-700001.
12.The Chlef Executlve ‘Officer, Kolkata Metropolitan Devélopment
Authority (KMDA), Prashasan Bhawan, Salt Lake, Kolkata.

13.The Commissloner, Howrah Muni¢lpal Corporatlori; 4, M. G. Road,
Howrah, PIn - 711 101,

14.Prof. Arunabha MaJumder, Eméritus Fellow (AIGTE), School of Water
Resources Englneering, Jadavpur Unlversity, AA-268, Séctor-I, Salt
Lake City, Kolkata-700064. . .
15.5hrl  Blswajit Mukherjee, Senlor Law Officer, “:Department of

Environment, Government of West Bengal, & Mamber-C nyenor,
Hon'ble Hlgh Court, Calcutta Ganga Mo :

nltorlng Committeel Writers'
Bulldings, Kolkata-700001. ' : e
. cal 4
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16.The Executlve Director, CESC . '
Kolkata-700001 . + CESC House, Chowrighee Sar.

17.The District Maglstrate Howrah, Dist, Howrah.l West Bengal,
18.The Superintendent of Pollce, Dist. Howrah, West Bengal.
19.The Officer-In-Charge, Golabarl Police Statlod, Howrah, West Bengal.

20.The Chief Englneer, In-Charge Consent Cell & Camac Street Clrcle, WBPCB.

21.The Senlor Environmental Englneer, Project & Planning Cell, WBPCB.
22.The Environmental Englneer, Howrah R,0., WBPCB,

23.The In-Charge, Computer Cell (For Webs|te), WBPCB.

24.The P.A, to Member Secretary, WBPCB,

-

) Reglstrar .
Pollution Control Appellate Authority (W.B.) .

.
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Wa have h-z_aard Leamed Counsel forthe parties.

received copy of the order passed by the Hon'ble High,gourt of
Ea!outla -Bunch of d %i

35"9 Appella

Appella@

ments recelved iﬁm th

ns 0 Lu“pto Page Nolﬁl e};%gsel for
__saéks leave tq‘umlsh pies

: be{ﬁnd page nof%h &
@e%ssl f8r the Appe&@b\‘ppll@n@éyﬁ out that
: ‘ble-High: Coumm In: simll%y as Indicated in

Q.e'ﬁg@_@wards of m@éhon filed today, granted
d

permlss!on’fb.oiheﬂ'é%Ladrs%ated traders to file appropriate
Application before the West Bgngal Pollution Control Board so
a;a to allow him to gennit use of the premises. She seeks
withdrawal of the petition with Ef liberty to.permit filing of
representation to the Pollution Contrgl Board for grant of
necessary permission.

We deem it appropriate to allow- the_withdrawal of the

Petitior/Application with fiberty to the Applicant/Appeliant  to

L
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e EY Y

make reprosontalion to the Wost Bengal Pollution Control

Boord so 03 to gront nocossary permission to use the
promisos, If the roaquost I3 within the 'framowork of the pollution
laws, particularly, Water (Provention & Control of Pollution) Act,.
1974, |

Tho Application Is accordingly dismissed as withdrawal

with a liberty as stated.

. (V. R. Kingaonkat) |

BB sy

... EM
ProLAR You“sﬂ)
................. w% .
B.S. Sa;warlém : '.
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KOLKATA PORT TRUST
GENERAL ADMINISTRATION DEPARTMENT e
ESTATE DIVISION () &2
15, STRAND ROAD, KOLKATA-700 OO1 Ro R

TELE FAX No. 033-2210 7364

EPBX No.033-2230-3451 (Extn.242,255)
\)Ucbslte-www.kolkataporttrust.gov.ln

No. Lnd.5439/10/15/ D00 T 19 JAN 2015

To,

The Commissioner of Police, Howrah,
Howrah City Police,

Howrah,

Pin - 711 101,

01309

fto
Sub : Removal of encroachment from Chandma@ Gi'gﬂaua. Howrah,

Sir,

il.

iil.

1v.

vi,
vii. Appeal No. A-22/2007 :
viil.

3.

 Please take note that as per the Order passed

s L)

by the Ld. Regiéfrar‘, Pollution
d 08-04-2008, the following

Control Appellate Auth rity (West Bengal) date
l—lowruh Railway

Appeal matters (Shop: /Sialls at Chandmari Ghat, opposite
Station) are disposed ¢ -

: M/s. Dutta Cabin -vs- W.B. Pollution Control Board.

Appeal No. A-16/2007
-vs- W.B. Pollution

Appeal No, A-17/200% : M/s. Hotel (Prop.Dilip Sonkar)
Control Board.

Appeal No. A-18/
Board.
Appeal

Control Board.
Appeal No. A-20/2007 M/s. Sai-Ganga Hindu Hotel -vs- W.B. Pollution Control

20+ 7 : M/s. Jay Bijay Hindu Hotel -vs- W.B. Pollution Control

No. A-19/2 J07 + M/5. Durga Mukesh Hindu Hotel -vs- W.8. Pollution

Board.
Appeal No. A-21/2007 : M/s. Islamia Hotel -vs- W.BI. Pollution Control Boerd.
M/s. Abhishek Hotel -vs- W.B. Pollution Centrel Board.

Appeal No. A-23/2007 : M/s. Sonkar Hindu Hotel -vs- W.B. Pollution

Control Board,

lose down their operation within a period

The above appellants were directed to ¢
pugned order, copy of which is enciosed

of two months from the date of the im
for your ready reference.

was also directed in terms of the impugned order

llution Control Appellate Authority (West Bengal)
the closure of

Further, the police authoritics
passed by the Ld. Registrar, Po
dated 08-04-2008, to extend nccessary assistance for enforcing

the above units after the expiry of the period of fwo months.



o EE ~

- g - v
quested 10 render your assistance, in the .,
a, which is under the ™

in,

f the Chandmari Ghat ared, W
by the above hotels and their antecedents i"‘mtadiq}\
2.

derable period of time. |
\,

+ of the public premises of Kalkatq p,

4. Therefore, you aré re

encroachment 0
Kolkata Port Trust,
there is a lapse of consi

Expecting your co-operation for protecting the Interes

Trust,

Enclo :- Photocopy of the opder,

Yours faithfully, . o

.

L ( S.K.Das)
i gs'evnor Assistant Estate Manager ~-IT
* V' For Estate Manager ( I/C ),

. 01319 \C)\“\‘

Co Y'IOO'I icer-in- I ri Poli t l‘ for for t sa t
p 1cer-i Cho ge, Golﬂba | O||Ce s Qtion owr Gll in md iO d
N and neces. I y a i
1 . CTion,

013

Copy to the M iei
DepMager, H;\);oré‘Hg:;ih Municipal Corporation, Howrah ( Kind attention :
T o HiACe Leﬁefer\r;zor;;sfz ) fj." information and neccssl::y' Smt, M.Adhikari
- Mayor/2014-15 dated 15 action, This has
-09-2014, s has

_~ Copy to Chief Law Officer for i i ,
nformation. She is reques '
present siatus of the matters before the National Grzen Tt':icli) . r'ndly let this office kn
! unal, ow the

LN
3’“{;““”” 2’%\1\ s

Enclo :- Photocopy of the order,




Kolkata Port Trust -30-\>

Fax No 033-2230-4901
15, Strand Road, Kolkata- 700001

Telephono Ho. 2230-3451
Emall:cptedi@glasclOi.vaninot.in
Wabsito: wwaw.kolkataporttrust..gov.in

General Administration Department
Estate Division
No. Lnd.5439/W.B.Pollution Control Board/ 16/89’)

4he Cpmm.issioner of Police, Howrah, | e\ \lt\il (1.\\"\ il JUn Z[]]ﬂ
28, Nityadhan Mukherjee Road, \\\'—b \0\ \
P.O. & District :- Howrah 1S \

Pin :- 711101 o \\\\E\\‘ <
: g
Sir, \‘c\‘ | .

Sub :- Request for providing Q&‘h‘s 'I\S xcc assistance for removal of

unauthorised occup‘( s/ encroachment/unauthorised Hotels from

Kolkata Port Trust property at Chandmari Ghat, opposite to
Howrah Railway Station, Howrah.

This has reference to this Office letter No.Lnd.5439/10/15/3097 dated , 19.01.2015 on
the above subject. Photocopy of which is enclosed for your ready reference. ’

2. In terms of the Order passed by the Ld. Registrar, Pollution Control Appellate Authority
(West Bengal) dated 08.04.2008 read with the Order dated 16.07.2013, passed by the National
Green Tribunal, Principal Bench, New Delhi in Appeal No.54/2013 (THC) (W.P.No.10158 of 2008
of High Court, Calcutta) :- Md.Zafirul Islam -Vs- State of West Bengal (photocopy enclosed), you
are again requested to render your assistance by fixing

up a date for the removal operation of the unauthorised occupants/ encroachment/ unauthorised -

hotels from Kolkata Port Trust property at Chandmari Ghat, opposite to Howrah Railway Station,
Howrah.

3. Since a considerable period of time has already elapsed, your kind co-operation is earnestly
expected for protecting the interest of the public premises and also to expedite the removal
cperaticn of unauthorised occupants (hotels) from Chandmari Ghat area (Howrah Station Zone)

and the adjoining land as per the above order of the Ld. Registrar, Pollution Control Appellate
Authority (West Bengal) dated 08.04.2008.

Enclo :- As stated. sl
ﬁ'@ﬁﬁ:cﬁrf’ﬁﬁw{

Yours faithfully,
ragayar Al

A
F G 11' I

- duun 2018

Sr Asstt. Estate Manager-ll
i CIZH 5 : ? Jor Estate Manager

The Mayor, Howrah Municipal Corporation, Howrah .for information and necessary action
please.

2. The Officer-in-Charge, Golabari Police station, Howrah for inforination and necessary action.

' (e
REC gIWWVED C WA
06 A6 Sr.Asstt.Estate Manager-II
Conlents NO%VE‘“‘B" : Sor Estate Manager

Gr\abdf\?



K -9
olkata Port Trust Fax Mo 033:2290-4001/2210 7364
13, Strand Road, Kolkata- 700001 Telephons Mo. 22303451

Email: calpon@-snl.nelin
cpedi@gia=I0! .vsningt.in
Website: wvrw. Jolkataportiruzt 20011

General Administration Depar tment
Estate Division

No.Lnd.3164/9/17/ §4 " _
) / 06y
"\/The Commissioner of Folice, Howrah, 4 58 5 AR 2017 ’
Howrzah City Folice, L.
28, Nityadhan Mukherje= Road,
P.O & LCistrict:- Howrah,
Fin:- 711 101
Sir .
for remozal of
iced Hotels fram

Sub:- Request for providing necessary police acsistance
unautherised cccupa.nls/encroachmmt/unauthor
Kolleata Fort Trust property at Chandmart Ghat, opposits to

Howrah Railway Staticn, Howrah.

This has reference to this Office letler Nee Lnd.E439/10/ 15/ 2097 daled 19.01.2015 and
Lnd. 5439/W.B Follution Control Board/16/892 dated 02062016, on the above sugject
Fhotocopies of which are enclosed for ready reference and peruzal please.

< the Ld. Rezjstrar, Pdlution Cantrol Appdlate Authority
[West Bengal] dated 08 04.2008 nead with the Crder dated 16.07.2013, paszad by the National
Green Tribunal, Frincipal Bench, New Ddhi in App=al no.54/2013 (THC) (W.P.No.10158 of 2008
of High Court, Caleutta) - 1Ad Zafirul 1slamn -Vs- State of West Penzal [photccopies are encleeed),
you are again requestad to rendar your assistance by fbang up a date for the ramoval cparation
of the unauthonzad occup.mt:;,’mcroachment/‘unauthcri:ed hotels fram Kolkata Fort Trust

properly at Chandmari Ghat, oppaosite to Howrah Railvay Statian, Howrah.

2 In terms of the Order passed by

5 Since a considerable pericd of tims has already elapsed, your kind co-operatian is
licited for protecting the interest of the public prernizes: and also to eqedite the

earnestly so
(hatels] from Chandmari Ghat area (Howrah

remoeal operation of unauthorised occupants
Stalion Zane) and the agoining puhlic pramis2s.

Enclo- As staled.
Yours faithiully,
(S.K.Das)

Sr.Asstt Estata Manager-I1
Jfor Estate Manager (1/C)

Copy to- The Mayor, Howrah Municipal Corporation, for inforrnation and necessary action 45
Charge, Golabani Folice station, Howrah for informmation and necessarny actdns 8 3

&4584

Sr.Asstt.Estate Manager-Ii
Jor Estate Manager (I Q)

By

-
-~

\ﬁ.\\aa:e / CAficer-ini-
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iKolkata Port Trust Fax 1o 033-2220-4901/2210 7364

[ SR
15, Strand Road, Kolkata- 700001 Telephore No. 22303451
Email: calport@vsnl.net.in
cpledi@gmsc0ivsnnet.n
Websile; www kolkataporttrust gov.in

General Administration Department

, . Estate Division
No.Lnd.5439/W . B.Folluticn Control anrd/l'?/!)f;é)a?
i Tl =
mi ..
The Canmissioner of Police, Howrahy q 9 Q' ] RS
Howrah City Folice, }‘33081 _ 214
28, Nityadhan Mukhegje= Road, ~ 1900 .
P.O & District:- Hawrah, i 3 38 5
Fin - 711 101

Sir,

Sub:- Request for providing neceszary police azzistance for removal of
unauthecrised cecupants Jenercachrnent funauthoriced Hotels frem
Kollata Fort Trust property at Chandmari Ghat, oppasite to
Howrah Raiiway Station, Howrah.

This has reference to this Office letter Nos,Lnd.E439/10/ 15/ 3097 dated 19.01.2015 and
Lnd £459/W B Follution Control Prard/16/892 dated 02.05.2016, on the above subect..
Photocopiss of which ans enclosed for ready reference and perusal pleasea.

2. In terms of the Order passed by the Ld. Regjstrar, Pdllution Cantrol Appdllate Authority
(West Bxgal) cated 08.04 2008 read with the Order dabed 16.07.2013, pasced by the MNational
Green Tribunal, Principal Banch, New Ddhi in Appeal no.54/2013 (THC) (W.F.N0.10158 of 2008
of High Court, Caleutta) - M Zafirul lslam —Ve- State of West Bangal {pnotocopies are enclosed],
v0u are azain refuestead to render your assistance by fixdng up a date for the raﬂqva.l cperation
of the unzuthone=d cccupanls/mcmachn}ant/unauthodmd hotels fremr Kolkata Fort Trust
proparty at Chandrrarn Ghat, oppesite to Howrah Railvray Station, Howrah.

3. Since a considerable pericd of time has already elapsed, your kind co-operation is
eamnestly solicited for protecting the interest of the public prernises and also to expedite the
remoal opzration of unauthorized occupants (hotels] from Chandmnari Ghat area (Howrah
Station Zone) and the adjoining public premises.

Enclo:- As slated.

Yours faithfully,
4

—_—

(S.K Das)
Sr.Asstt Estata Manager-11
Jor Estate Manager (I/ C)

or, Howrah Municipal Corporation, for information and necessary action
Pleace J Officer-in- m}ge, Godlabari Police station, Howrah for inforrmation and necessary action.

. 5
Asstt Es 11
13388 S

'
[

o

|

4
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KOLKATA PORT TRUST a //_f\\
»
General Administration Department 1'% @[N\

Eatate Dlvision B 2t 'ﬂl“‘
15. strand Road, Kolkata-700001 oyt Rehen
Lk "O"Lh.
SAGARNMALA

_Datc:-l4,09.2018
No.Lnd.5439 /W.B.Pollution Control Board/ 18/ 2.0 §9

\/’I’hc Commussioner of Police, Howrah,
Howrah City Police,

28, Nityadhan Mukherj ad, S 00
P.O &-f%?sn‘i’f;-ﬁ‘émiﬂfc o - 8'34 ﬂQ
Pin:-’?lll()l C),S—q\q)
sir, ' i

Sub:-Request for providing necessary police assistance for removal of
unauthorsed occupants/encroachmcnt/unauthorized Hotels
from Kolkata Port Trust property at Chandmari Ghat, opposite to
Howrah Railway Station, Howrah.

 This has reference to this Office letter nos.Lnd.5439/10/15/3097 dated
19.01.2015, Lod.5439/W.B.Pollution Control Board/16/892 dated 02.06.2016,
and Lnd.5439/W.B.Pollution Control Board/17/1988 dated 04.07.2017 on the
above subjcct. Photocopies of the above mentioned letters are enclosed for ready
reference and perusal please.

2 ln terms of the Order passed by the ld. Registrar, Pollution' Control
Appellate Authonity (West Bengal) dated 08.04.2008 read with the Order dated
16.07.2013, passed by the National Green Tribunal, Principal Bench, New Delhi
in Appeal no.54/2013 (THC) (W.P.No0.10158 of 2008 of High Court, Calcutta):-
Md.Zafirul Islam -Vs- State of West Bengal (photocopies are enclosed), you are
again rsquested render your assistance by fidng up a date for the removal
operation of the unauthorised occupants/encroachmcnt/unauthoriscd hotels

from Kolkata Port Trust property at Chandroari Ghat, opposite to Howrah
Railway Station, Howrah. :

3. Since a considerable period of time has already elapsed, your kind co-

—— operationis eameatly solicited for protecting the interest of the public premises

Spees’ patf  -33- L.

hCT

514
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N

L‘ uthorised occupénts (hotelg -)F.. BN

au

+dite the removal operation of un ; ‘he adjoining public r\{
—

i)

and also to expe el statio

from Chandmari Ghat arca (

premises.
Enclo:- As stated. Yours faithfully,

T
(S.K.Das)

Sr. Asst. Estate Manager- -11
For Estate Manager

\/COPY to:- The Mayor, Howrah Municipal Corporation, for information and

necessarpy action please,
T - a540 |
Copy to:- The Ofﬁccrm -Charge, Golabari Police station, Howrah, for

information and necessary action pl:aac
25424 o

Sr. Asst. Estaté|\Manager-I1
For Estate Manager
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KOLKATA PORT TRUST  Liy ) {1y
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General Adrinistration Deparcment - i
Estate Division ’ ’:&4;-'.’)".:.!_ A
15. Strand Road, Kolkata- 700001
Yyl

gl g
Corwriiiteia ™
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No.1nd. 5439/ W.5.Pollution Contrl Board/ 18/ 2 fo2—
Ae Commissioner of Palice, Howrah, E
Howrah City Palice, _ ;

‘ . T 30&91
28, Nityadhan Mukherjee Road, I

P.O & District:-Hoswrah,
Pin:-711101

Sir,
Jub-Request for providing necessary polic
upauthorised occupants/ encroachment

& om Kolkata Port Trust property at Chandmari Ghat, opposiie to

Howrah Raikway Station, Howrah.

This has reference to this Office letter nos.Lad.5439/ 10/ 15/3097 dated
19.01.2015, Lod. 5429/ W.B. Pollution Cantrol Board/ 16/ 892 dated 02.06.2016,
Lnd 5439/ W.B.Pallution ~ Control Board/17/1988 dated 04.07.2017and
Lad. 5439/ WB. Pallution Control Board/16/2080 dated 14.09.2018, on the
above subject. Photocopies of the above mentioned letters are enclosed for ready

reference and perusal please

2. In teams of the Order passed by the Ld. Registrar, Pollution Control
Appellate Anthority (West Bengal) dated 08.04.2008 read with the Order dated
16.07.2013, passed by the National Green Tribunal, Principal Bench, New Delhi
in Appeal 00.54/2013 (THC) (W.P.No.101SE of 2008 of High Cout, Calcutta):-
Md Zaficul Islam -Vs- State of West Bengal (photocapies are enclosed), you are



4 date fof the remom
i {/und umorised hotelz
- ite t Howtah

ted tO cendes you!

..-1’1’* r\pflm req\u‘: Hl - p

ofis
of the unauth

0 )d.\hon at
i port Trust property

from Kolkata

\ vrah.
Radeay Station, HOt
Ratheay 3 F

3 Snce & considecable pet
o

eration 15 earoestly solicited fot
qnd also to expedite the cemoval operation -
fom Chandmari Ghat ared (Howrah Station Zon

premises.

Eaclo:- As stated. . . -’

Asst. Estate Manager-Howrah

32882
/c to:- The ﬁayar Howrah Municipal Carparation, for infermation and
ag} -
pecessary action please,
\/,p- tp- The Officec-m-Chatge, Golabari Police station, Howrah, for
e
: action please.

iafprmption and nece;ssary
3285 @&,{/
Asst. Estate Manager-Haowrah
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\l\\@:&\ KOLKATA PORT TRUSBT @-&‘\\

\\\\ General Administration Department
e Eotnto Division Jarmre, Ko
lS Strand Road, Kolkata-700001
~ei-
SAGARNMALA
16 5ep 201

No.Lnd.5439/W.1.Pollution Control Doard/19/27 Q_ﬁ

y
v~ The Commissioner of Police, Howrah,

Howrah City Police,
28, Nityadhan Mukherjcc Road,
P.O & District:-Howrah,

Pin:-711101 -_531-3"1

Sir,
Sub:-Request for providing neccssary police assistancc for removal of

unauthorised occupants/cncroach mcnt/unauthonzcd Hotels

from Kolkata Port Trust property at Chandmari Ghat, oppositc to

Howrah Railway Station, Howrah.

nce to this Officc letter nos.Lnd.5439/10/15/3097 dated
W.B.Pollution Control Board/16/892 dated 02.06.2016,

Control  Board/17/1988 dated 04.07.2017,
Control Board/18/2080 dated 14.09.2018 and
Board/18/2802 dalcd 14.12.2018, on the

This has rcfcre
19.01.2015, Lnd.5439/
Lnd.5439/W.B.Pollution
Lnd.5439/W.B.Pollution
Lnd.5439/W.B.Pollution Control

above subject. Photocopics of the above mentoned letters are enclosed for rcady

reference and perusal pleasc.

2. In lerms of the Ordcr passed by the Ld. Registrar, Pollution Control
Appcllate /\uthomy (Wesl Bengal) dated 08.04.2008 rcad with the Order dated
16.07.2013, passed by the National Green Tribunal, Principal Bench, New Delhi
in Appeal no.54/2013 (THC) (W.P.No.10158 of 2008 of High Court, Calcutta):-
Md.'Zuﬁrul Islam -Vs- Slale of West Bengal (photocopies are cnclosed), you are
again rcquested lo render your assistance by fixing up a date for the removal

operati N , .
P ion of the unauthoriscd occupants/encroachment/unauthorised hotels



~0g- 5 | '_q

. Ghat, opPO?!
hnndmﬂn
perty ol C

from Kolkata Port Trust pro

Railway Station, Howrah.
. &
clapsed, your kind c

he public premises
pants (hotels)
public

. - d
Since a considerable period of ime has already

3.
o is eamneatly solicited (or protecting

the interest of t
nauthorised occu

and the adjoining

operatio

and also to expedite the removal operation of U

from Chandmari Ghat areca (Howrah Station Zonc)

premiscs.

Enclo:- As stated,
Yours faithfully,

N
(S.K.Chowdhury)

Asst. Estate Manager-Howrah

_53132

\/ 5%\%?’ . For Estate Manager
Co to:- ici
py to:- The Mayor, Howrah.MumcxpaJ Corporation, for informati
\/‘“cccssar)' action please, Stibn &g
Copy to:- The Officer-in-Char i
ge, Golabari Police stati
ton, Howrah

information and necessary action please.
WO

Assl. Estate Mana.ger—Howra.h

for

For Estate Manager
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No.Lnd.SA39/\N.B.F’ollution Control Board/21/ ]2_.4

TR JAN 207

The Commissioner of Police, Hawrah,

Howrah City Police,

28, Nityadhan Muknerjee Road,.

597
PO & District:—Howrah, ) 9
Pin:-71101
Sir,

Sub:-Reques: for providing necessary police assistance for removal of
unautho-ised occupants/encroachment/unauthorized Hotels
from Syiama Prasad Mookerjee Port (SMP) property alt Chandmari

Ghal, oprosite to Howrah Railway Station, Howrah.

This has reference to this Office lelters being letter nos.Lnd.5439/10/15/3097
dated 19.01.2015, Lnd.5439/W.B.Pollution Control Board/16/892 dated 02.06.2016,
Lnd.5439/W.B.Poli.tion Control Board/17/1988 dated 04.07.2017, Lnd.5439/W B.Pollution
Control Board/18/2080 dated 14.09.2018, i nd.5439/W.B.Pollution Control Board/18/2802
dated 14.12.2018 and Lnd.5439/W.B.Pollution Control Board/19/2124 dated 16.09.2019, on

the above subject Photocopies of the above mentioned letters are enclosed for ready

reference and perusal please.

2. In terms o! the Order passed by the Ld. Registrar, Pollution Control Appellate
Authority (Wést Bengal) dated 08.04.2008 read with the Order dated 16.07.2013, passed
by the National Green Tribunal, Principal Bench, New Delhi in Appeal no.54/2013 (THC)
(W.P.N0.10158 of 2008 of High Court, Celcutta):- Md.Zafirul Islam -Vs- State of West
Bengal (photocopics are enclosed), you are again requested to render your assistance
by fixing up o date for the removal operation  of the unauthorised
occupants/encroachment/unauthorised notels from SMP property erstwhile Kolkata

Port Trust (KoPT) 1t Chandmari Ghat, opposite lo Howrah Rajlwéy Station, Howrah.
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~| 00 -
ydy been elapsed without any

(\H
1 ime have ﬂir .
ce con!ihiut‘nhlc purlod ol tin goliC“‘—'d (or prmcctlng the

! " ‘ an carnestly
dovelopment, your Kkind co-operation 15 a0 o fhe i operation N
o | dite
505 1o expe
i .« promises and also  ene) -
interest ol the |mhl|c | : ”owmh -
\horised occupants (hotels) from Chandmari Ghat arei (
unau 50 s N
the adjoining public premises.
Enclo- As stated. '
vours faithfully,
~ | —
cd
(M.Kumar)

Exc-Engineer-H-lI

For Estate Manager

Copy to:- The Mayor, Howrah Municipal Corporation, for information and necessary

action please, 5 9 g

Copy to:- The Officer-in-Charge, Golabari Police station, Howrah, for information and
necessary action please. | ,
598 W

Exc-Engineer-H-II

For Estate Manager

oy
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SYAMA PRASAD MOOKEIJEE PORT, KOLKATA
Pormerly Kolhkata Port Trust

No.Lnd 5439/W.B.Pollution Control Board/22/ 2 ¢ 99

The Commissioner ol Police, Howrah,

Howrah City Police,

28, Nityadhan Mukherjee Road, 14 (‘) i 2'
2 W LY

P.0 & District:-Howrah,

Pin:-711101

Sir,

Sub:-Request for providing necessary police assistance for removal of
unauthorised occupantis/encroachment/unauthorized Hotels from Syama
Prasad Mookerjee Port (SMP) property at Chandmari Ghat, opposite to

Howrah Railway Station, Howrah.

This has reference lo this Office letters being letter nos.Lnd.5439/10/15/3097 dated
19.01.2015, Lnd.5439/W.B.Pollution Control Board/16/892 dated 02.06.2016, Lnd.3164/9/17/56
dated 06.03.2017, Lnd.5439/W.B.Pgllution Control Board/17/1988 daled 04.07.2017,
Lnd.5439/W.B.Pollution Control Board/18/2080 dated 14.09.2018, Lnd.5439/W.B.Pollution
Control Board/18/2802 dated 14.12.2018, Lnd.5439/W.B.Pollution Control Board/19/2124 dated
16.09.2019 and Lnd.5439/W.B.Pollution Control Board/21/124 dated 14.01.2021, on the above

subject. Photocopies of the above mentioned letters are enclosed for ready reference and

perusal please.

2. In terms of the Order passed by the Ld. Registrar, Pollution Control Appellate
Authority (West Bengal) dated 08.04.2008 read with the Order dated 16.07.2013, passed by
the National Green Tribunal, Principal Bench, New Delhi in Appeal no.54/2013 (THC)
(W.P.No.10158 of 2008 of High Court, Calculta):- Md.Zaflrul Islam -Vs- State of West Bengal
(photocopies are enclosed), you are again requested to render your assistance by fixing up
a date for the removal operation of the unauthorized occupants/encroachment/
unauthorised hotels from SMPK property erstwhile Kolkata Port Trust (KoPT) at Chandmari

Ghat, opposite to Howrah Railway Station, Howrah.
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3 Since a considerable period of time_have ptready Beer erI:tr:z.::‘:ianV:::Oi:: :m"
d. Py eres
development, your kind co-operation is again earnestly solicited for p”on, ; unamhori;;
of the public premises and also 1o expedite the remuval. opera I
occupants (hotels) from Chandmari Ghal area (Howrah Satiah Zgne} an

public premises.

Enclo:- As stated.

Yours faithfully,

@:’fq" 2.7 \ Sl
(PK. HC\J. Fdi )
Asst. Estate Manager-H-Il

For Estate Manager (’/C)/7éc)s-')’
13454

2//‘7-
Copy to:- The Mayor, Howrah Municipal Corporation, for information and necessary action
please,

Copy to:- The Officer-in-Charge, Golabari Police Station, Howrah, for information and
necessary action please.

13493

Asst. Estate Manager-H-J

For Estate Manager (I/C)
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S_YAMI\ NRASAD MOOKEMUEE PQRI,_!(_O}K{\II\
oty Kolkata Port Teust

General Administration Department
Estate Divisian
6. Fairlic Warchouse, 2" Floor
Kolkata-700001

Date: o \v‘] [7‘013

No.Lnd.5439AV.B.Pollution Control Board/23/2330A

The Commissioner of Police, Howrah,

Howrah City Police,

28, Nityadhan Mukherjee Road,

P.0 & District:-Hawrah, 2 0 86 3
Rin:-711101

Sir,
Sub: Request for providing necessary police assistance for removal of
unauthorised occupanis/encroachment/unauthorised Hotels from Syama

Prasad Mookerjee Port.(SMP) property at Chandmari Ghat, opposite to

Howrah Railway Slation, Howrah.

This has reference lo this Office letters being letters Nos.Lnd.5439/10/15/3097 dated
19.01.2015, Lnd.5439/W.B.Pollution Control Board/16/892 dated 02.06.2016, Lnd.3164/9/17/56
dated 06.03.2017, Lnd.5439/W.B.Pollution Control Board/17/1988 dated 04.07.2017,
Lnd.5439/W.B.Pollution Control Board/18/2080 dated 14.09.2018, Lnd.5!a39/W_B_Pollutio‘n
Control Board/18/2802 dated 14.12.2018, Lnd.5439/W.B.Pollulion Control Board/19/2124 dated
16.09.2019,  Lnd.5439/W.B.Pollution  Conlrel  Board/21/124  dated 14.01.2021  and
Lnd.5439/W.B.Pollution Control Board/22/2899 dated 23.09.2022, on the above subject.
Photocopies of the above mentioned lelters are enclosed lor ready reference and perusal

please.

2. In terms of the Order passed by the Ld. Registrar, Pollution Cantrol Appellate
Authority (West Bengal) dated 08.04.2008 read with the Order daled 16.07.2013, passed by .
the National Green Tribunal, Principal Bench, New Delhi in Appeal no0.54/2013 (THC)
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(W.P.N0.10158 of 2008 of High Court, Calcutta):- Md.Zafirul Islam -Vs- State of West Bengal

& Ors., you are again requested to render your assistance by fixing up a date for removal of

the unauthorised occupants/encroachment/ unauthorised hotels from SMPK property at

Chandmari Ghat, opposite to Howrah Railway Station, Howrah,

3. Since a considerable period of time have already been elapsed without any

development, your kind co-operation is again earnestly solicited for protecting the interest
of the public premises and also to expedite the removal operation of unauthorised

occupants (Hotels) from Chandmari Ghat area (Howrah Station Zone) and the adjoining

public premises.

Enclo: As staled.
Yours faithfully,

AN

(V.K. Prasad)

a %Q‘\){’Z’:‘ W Executive Engineer (Howrah-II)
- For Estate Manager (I/C)

Copy to: The Mayor, Howrah Municipal Corporation, for information and necessary action

please.

Copy to: The Officer-in-Charge, Golabari Police Station, Howrah, for information and

necessary aclion please.

Copy to: Estate Manager (1/C) tor information & kind perusal please.

AQJ\Q-
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Resolution Officer-Legal

0=
VAKALATNAMA

IN THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

District:_ <ol l-a
OA/MA/RA/ ContemptNo. | DY  of209 3

S\&bm ,b()kk‘e\ ) {Appellant

{Petitioners

Estate Division
Syama Prasad Mookerjee Port, Kolkata

- Versus -

‘ S Me O£ L\Jé‘)}){' BQ"\%}'&\ &'OY'X‘ {Respondent

{Opposite Party

Vakalatnama on behalf of §;’;w<\ Prayed Myo her| e Povt, Kelkat-a

Know all men by these presents that by Vakalatnama, I/We appoint the Advocates noted
below or any one of them my/our lawful Advocate or Advocates Lat Qliog 1he nig "

- ol eatoriag sppasrancs
in the above matter for appearing conducting and arguing the same for depositing or
withdrawing any money in connection therewith for moving the Cournt in any matter
connected therewith, for preparing the paper book in the case and for putting in papers,
petitions etc. On my/ our behalf for filing, taking back any documents for withdrawing
suits or appeals or petitions with permission 1o institutc fresh suit etc. For siging and fillmg
petitions of compromise in connections with the said matter and for taking copies of paper
from the Record and 1/ We further say that any act. Done by my / our said Advocate or
Advocates or by any one of them after aceepling this Vakalatnama, shall be considered gs

‘my/our own true and lawful act. :

And /We further hereby agree and undertake to pay the said Advocates his or their fees as
settled and all others sums that may be necessary to carry out the requisition of the Court
and otherwise to cnablc the said Advocates 10 conduct the case properly. Failing which the
said Advocates after notice to mefus will be at liberty to withdraw from further tionducting

the case.

IN WITNESS WHERE OF I/WE sign and execute this Vakalatnamd on this

the 5. _flay of _0Ctohe 20873
[ ST, e
Name of Advocates @u_,__‘\_._,g\_‘
Ms. Paushali'Banerjee, o
High Court, Calcutta, C P
NPS Business Centre, .
Ground Floor, Kolkata - 7000001 r

M- 9433253274




